
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O.A. No/249/89 
T.A. No. 

DATE OF DECISION 16/6/93 

vinod kumar N.Raval 	 Petitioner 

P IN p 	 Advocate for the Petitioner(s) 

Versus 

Union of India 	Respondent 

Shri Akil Kureshi 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. R.C.Bhatt 	 : Judicial Member 

The Hon'ble Mr. 

Whether Reporters of local papers may be allowed to see the Judgemeni ? t- 

To be referred to the Reporter or not ? ( 

Whether their Lordships wish to see the fair copy of the Judgement ? < 

Whether it needs to be circulated to other Benches of the Tribunal? 



....2.... 

Vinod kumar N.Raval, 
Sorting Assistant, 
F,12, Suviral Apartment, 
Rdn.Lp, 
.thmadabad. 	 ... .sPPLICNT 

Advocate 	Party in Person 

versus 

Union of India, 
1, Senior Superintendent of R.M.S., 

AM.N.tuttdabad-380 004. 

2. The Post Master Beneral, 
Gujarat Circle, 
Ahmedabad-380 009 	 ....  

Advocate 	Shri Akil Kureshi. 

0FAL ORDER 

O.A./249/89 

Date : 16/6/1993 

Per : Hon'ble Shri R.C.Bhatt, 
Judicial Member. 

The applicant in this application 

has challenged the order of transfer dated 28th 

eptember,1988, issued by the respondent no.1 

which is produced at Ann.A/1. The applicant serving 

as Sorting Assistant at Ahmedabad was transferred 

as a Sorting Assistant Viramgara. .L'he earlier 



J .  

suspension order was also reVoked by order of 

the same date vine Ann.A/2. The applicant had 

filed M.A./485/89 seeking the dirctions that 

the respondents should produce certain documents 

mentioned in M.A. and the respondents were 

directed to keep also all the documents listed 

to be ready at the time of final hearing and 

on applicant on establishing the relevancy, the 

Orde. was to be passed regarding the same and 

M.A. was disposed of. Today, the applicant is 

not present, and therefore it is not possible to 

know what is the relevancy of these documents 

in his transfer matter. Mr. Akil Kureshj, learned 

advocate for the respondents submits that Xx the 

documents referred to in the Mars M.A. are not 

at all relevant in deciding the transfer appli 

cation. He submitted that the applicant was 

transferred from Himatnagar to H.R.O.ithinedabad 

at his own cost and request with effect from 

22/2/1987 on first occasion. on second Occasion, 

the applicant was transferred from H.R.O.(R), 

Ahmedabad. to Sorting Assistant, H.R.O.(R), Ah9ledabad 

with effect from 23/6/1988 in the same office. 

which according to the respondents' advocate, 

Mr.-ureshj was not the transfer from one office 

to the other office at other place. 	, According 

to the respondents in the IY'reply, the applicant 

was transferred to S R 0, Virarngam, because of 

. 



the gross misbehaviour on his part, Mr.Kureshi 

therefore, submitted that the first transfer 

was at the request of the applicant himself, 

and the second so called transfer was in the 

same office, and the applicant cannot have 

grievance about it The respondents 	real transfer 
was on impugned order which was the first One 

transferring the applicant from Ahraedabad to 

Viramgatn. Therefore, he submitted that the contention 

of the applicant that he is being hariassed 

by the respondents by transferring him frequently 

from one place to other is not tan&1e and it 

is misleading. 

2. 	 The learned advocate for the 

respondents today produces the memo dated 8th 

November,1990 by which the applicant is removed 

from Govt. service with immediate efiect. The 

said document dated 8th November,1990 be taken 

on record and to be given mark as Annexure R/1. 

Thus, this O.A. becomes infructuous. I have 

considered all the documents on record and 

submissions of the learned advocate Mr.ureshi 

for the respondents. Apart from the fact, that 

there is no merit in this O.A. and the 

impugned order of the transfer cannot be held 
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AIEDAB;DBLNCH 

Application M(M/?jqfJ. 	 of 19 

£ransfer Application No. 	Old w 0 Pett.No 

CERi1IFICATi 

Certified that no further action is required 

tobe taken and the case is fit for consignment to the 
Record Room (Decided). 

Dated:/c6 /f 

COUfltersigned : 

Sjature of the 
Dealing ssistaat. 

Section ~02i%ceLrt officer. 
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ANNEDURE_I 

CENTRAL ADMINISTRPTIVE TRIBUNAL 

AHNEDABAD BCH 

LicArn:' (s) L±L 

RES PONDENTS (s) 

ENDORSEMENT A5 TO 
PARTICULARS TO BE EXAMINED 	 RESULT OF EXAMINATION 

1. 	Is the application competent? 

2. 	(A) Is the application in 
the prescribed form? 

Is the application in 
paper book form? 	 I/f 

Have prescribed number 
complete •s€ts of the 
application been filed? 

3. 	Is the application in time? 

If not, by how many days is 
it beyond time? 

Has sufficient cause for not 
making the application in 
time stated? 

4 	Has the document of authorjsatjon/ 
Vakalat nama been filed? 

5. 	Is the application accompained by 	- 	
) B.D./L.p.o for Rs.50/-? Number of 

B.D./I.P.O. to be recorded. 	 7 

61 	Has the copy/copies of the order(s) 
against which the application is 
made, been filed? 

7. 	(a) Have the copies of the documents 
relied upon by the applicant and 
mentioned in the application 
been filed? 

Have the documents referred to 
in (a) above duly attested and 
numbered accordingly? 

Are the documents referred to 
in(a) above neatly typed in 
double space? 

8 	Has the index of documents has .been 
filed and has the paging been done 
properly? 



ENDORSEMENT AS TO BE 
EXNINT I ON 

	

9 qP 	 Have the chronological deta- 
ils of representations made 
and the outcome of such 
representation neen indicat-
ed in the application? 

10. 	Is th matter raised in the 
application pending before 
any court of law or any other 
aench of the Tribunal? 

11. 	Are the apclication/duoijcate 
Copy/spare copies signed? 

12. Are extra Coeies of the appl-
ication with annexures filed 0  

Identical with the original. 

Defective. 

(C) Wanting in Annexures 
No 	 Page Nos? 

(d) Distinctly Typed? 

	

13. 	Have full size envelopes 
bearing full address of the 
Respondents been filed? 

	

14. 	Are the given address, the 
registered address? 

	

15.. 	Do the names of the parties 
stated, in the copies, tIIy with 
hope. those indicated in the 
application? 

	

15. 	Are the translations certified 
to be true or supportedbyenn 
affidavit affirming that they 
are true? 

	

17. 	Are the facts for the cases 
mentioned under item No.6 of 
the application. 

Conc±se2 

Under Distinct heads? 

Nurd.ered consecutively? 

Typed in double space on 
one side of the paper? 

L 	

18. 	Have the particulars for interim 
order prayed for, stated with 
reasons? 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT A}{MEDABAD 

/BETWEEN..... 	
) 

APPLCANT : Vinod Kumar N. Raval. 

VERSUS 

RESPOI'IDENT: 	Union of India. 

(1) 	Partjcuiare s of Applicant : 

(1) 	Name : Vinod Kumar N. Raval, 

Name of Father: 	 Raval 
In 	 Narmadashanker 

Designation: 'Ortina A.q ic17ant, 

Office R.M.S. AM. D.N. Ahmedabad. 

Office Address: R.M.S. .AM.Dn .Ahmedbbad 

Address of : F,12 Sviral Apartment 

Serving notices Ranip, Ahmedabad-38 2480. 

(2) 	Particulars of Respondent : 

Senior Superitendent of R.M.S. 

AM. DN. Ah'nêdabad380 004. 

The Poet Master General. 

Gujarat Circle, Ahmedabad-380 009. 

(3') 	4pplicatjon is against the following : 

(1) 	B.9/1 (a') Dated at Ahniedabad_4 28-9-88 

issued by respondent No.1. 

Subject: Tranf'er of Shri V.N. Raval at S —2 

0 

4- 
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The Applicant Declare that the subject 

matter of order against iicli "hP wants 

redressal is with in Jurisdiction of the 

Tribunal. 

The Applicant further Declares that 

the application is with in the limitation 

prescribed in Section :21 in AD'TINISTRATIVE 

TRIBUNAL ACT, 1985. 

The fact of the case : 

The Applicant was ordered suspension 

without any types of kxx 	f Review 

,H 	of the case order in subject served to 

Applicant to Applicant dramatically 

as such (a) order it self is only a 

cyclostyed paper ; 

It is not bearing any type of office 

seal or Rubber Stamp ; 

It is neit er attested 	by one nor 

Name of the office issuing the same 

is printed 

(ii) 	The Applicant has given applications 

to Respondent No, 1 & 2 • To reply the 

facts but no reply in matters found. 

. 3. . • 
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On oral interance by KDITIONAL POST MASTER 

Generl he delevered me a copy of order 

of REVOKATION OF Suspension dully attested 

by DEPUTY SUPERITENDENT of HMS dated 

13-6-1989. On Dated 13th June, 1989 hand— 

No Respondent is ready to givei any thing 

in writing. 

(D) 	The Applicant is transered on (i) dt. 

- 	 24-2-1987 (2" June 1988 and this is the 

third order with in i'Thtee onths. 

"Applicant is a patient of Mental 

depression because of Hemeraige in 

accident, and Certificate for advising 

"LIGHT DUTY and not to work in NIGHT DTJTY" 

is already with Respondent No.1. 

Applicant is x WITH IN the Land of 

HONOURABLE OHAIR1AN and MEMBERS of 

TRIBUNAL to decide the Matter of man kind". 

(7) 	Relief sought :- 

To quash the matter order of subject 

Release the pay and allowance not 

drawn till today. 

(8) 	Interim Order :- 

To stay the order 70, 3.9/1  i's" dated 

at Abmedabad the 28th September 1988.4 
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(9) Detail of remedies Ex.ecutèd. 

(i) Applications to the Respondent No.1 

(2) Applications to the Respondent No.2 

No reply till today. 

The applicant further deo1a''es thst the matter 

regarding which this application is made isnot 

pending before any court of law. 

 

i 

Particular of application fees - 

No. of Postal Order  

Issued by 	 : 	
c 

Date 

Payable to  

Index The details are laid upon is enclosed 

List of enclosoures : 

/eJL J2 	C 

2 	- 	 12C¼7 

'. •' 	(9 	c 
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I VINODKUMJ1R NATR 7IV TT TV1D t 7 tT 

Age:7 Working as 5 jz!ifl5 ,J'- esideflCe 

do hereby verify that the contents from 1 to 13 

are true to my personnel knowledge and belief 

and that I have not supressed any material facts. 

Place : APTvEDABAD : 

1ate : f3' ~- 

Signa re of Applicant. 

V ft 

To, 

J.he Registrr, 

Central Mninistrative Trihun1 

Gujarat Bench, 

ARMED AI3AD 

r='I 	by Mr... ................ f 

Witb  sCQfl 

i'•• • (yOd N 

thex 

ce 
tj 	 Qtrar 



Bldg. and Steno 

(7 
DEPitRTiviE1\T 0Di2OiS - IriDIA 

OFFICE OF THE SRSUPDT. OFIliS, Ali Di. .' AHNEDABAD_380 0014. 

U 

Memo No.B.9/1(a) dated at Ahmedabad 	tn. 28th September, 1988 

The benior uperintendrnt of A3 'PI' -'ivision 
Ahrnedabad-380004 ispleased to issue ti.o following tran3fer/ 
posting orders in Sorting Assistant cnch2 nth immediate effect. 

1. 	Shri S.J.  Danor, Sorting 6t, tant, SRO Viramgam 
to be Softin Assistant H

n
nI Ahmedabad380 002. 

7Sbri V.N. Raval, Sorting Assistant HRO(R) Ahmedabad-2 
and on su$pension atpresent to be Sorting Assistit 
SRO Viramg. 

RELIEF ARRJ-NGENENTS. 

On joining of Shri V.N.  Raval,  SRO  Virangam  will 
please relieve Shri Danjor to take his new assignments. 

The transfer of Shri b,J.Damor is at his own cost and 
request and hence without TA/TI'. 

No leave should be granted to the above officials till 
they join their new assignments. 

N.cessary charge reports should be forwarded to all 
concerned. 

Senioi-eraterid:nt of RtS 
AM Dv:.:in Ahmedabad-380 004 

Copy to ,.- 
The updt.(orting) hmedobn iiS,  Ahniedabad-380002. 
The NRO(A)RiS AN Diisjon Ahmedabad-380002. 

The HRO( R ) RNS AN Division, hmedabad-380 0014. 
The SRO RMS AM Division, Viramgan, 382150. 
All ASRM5/IRNs in ?N  Division. 
The' official concerned. 
Shri V,N 0  Kaval, 0-2 Mrudul Appartrnent, Opp.Ramji 
4andir, Ranip, -hmodabad-382480. He is hereby 
directed to take his new assignment directly at 
SRO Virangam immediately. 
PF of the official. 
Et,II Enq,II,  Leave, Accountant, 
to SSR1. 
OC and Onard file. 

are. 

C. 	t€ 

C 

5-6. 
7. 
8.21 

24-25. 
26-31. 

32-34 

.35 40 



(. k'0 (F.L 	i..e 	 UfiLL 	, (.Ai it t 	 iL)A3 -3CO 034 

Jiamo N...4/pp/y '86..89 (td at Ahmeasbad the 28-9-.38 

an 

"hlnedsbord rzc,

ii U( 
	 va1e

kSo'tizg 	ttut, iü- 	2 302 	der 3unioa, 
	4v18io? 1 	b d  s rby e, 

d I, ' 
	 rintenc t %edb800 ' 9-7-88 

	

o'v, therefore te 	4ind in exq-cjse of the powera cQMferred by c1aus t'-) o ub 1 4o ¼51 of 'ule 10 of the Cen 
1'4r of Cu

ra1 Civil .zervice3 (C1a&ificath, OntyQl zd 1'ppeai) 'u1e, 1965, hirey revokes th said nsio with i.odiat, QZteet. 

oTh '  
e-j- 	alltof 4k  

4iVjio, Aho abad..38o 5Xii 
C0py to 

1. 	thrj V,AI. 	o 	Aparut, 	.Rasji hendi r, r4p, 1thda4 
2 • 	Wne ¶$u,ea-jn tenent (sorting) •'t&xneca 

Ahmvdab - d-o 002. 
3. 	1zo k4t(.j Lt4 Ar Liviioi, 	obd.-,3o 002. 
4 	2te uiVc) k4 J £ivizion, 	*ba(t0 00. 	-th'-'- j 
5. 	0tZi. COpy 	

1 

reasofl Lox' v'k.tnf, the order of 4uspaudian  .r• as 	eX4- 

ince no casc3 of 5ibli*vjo- cn the pe.rs o U.psndnç. Of.iiciJ. •h:i 	 rtin 1.ssjt&t, LvC 	
( 

Jbzethb380r2 has b.n 110ticed rIng the peiJ of Su3penslamp '1so there aP.)OarT. J mprcv nt ii his co tL:aaje tor 3spe- zj 	i 	ot felt 	. fleoeay. 

LiS iv'1 



F ran: V 	v 	L 

I 
I CU1t 1 

The post Master Genoral, 
Ahmedabad. 

under ugoeniion ) 
F.2 civiral Flat, 
RAIP, 

Ddte s ii-- 35 

Sub:.. A stat t MefftberS cartplaint against Railway 
Mait service AM on. 

Ref 	1) SUpdt of Stg.' AN RNS No.SS..4/VNR/9/88_9 
Dt 9_7-98. 
S.S. W N4 Dn,No,13.9/1 (a)  Dt.281088 
S.S.4 AM Dn.No.B_4/usp/VNR/88_.89 
Ny plication A rsed to PJ4,G Ahd, 
Dt,19.-.1288, 201288, 191288 & 20289 
handed over to your office, 

Reected Sir, 

i, V.N.  Raval b9to put followIng fe7 lines 
once, more for your kind consideration in interest of postal 

se rvces and 1 i e of Govt s rvèut, 

	

1) 	I have been working as sorting Asst IS AM Dri. 
having service of 22 years. 

	

1 2> 	I wa transfer on my in requert on Ot 22-e7 at 

A1nabad on Tenure post as O.A. 12 I.R.C. Abmedabad. 

while getting transEered I have aurd to Lfl .tn 
S.S. R.M. " Sirtt ShObba Ioshey' That1' I will not ask 
for operative duties upto ccrnpletton of Tenure, 

	

3) 	H.R.G. Shri S.J. Eihavsariven me over. .irdf-r1 work in 
exces of my woô çlistd.bited by the S.S.Rt4.BUt I 
have canpieted wi k- icut any canplairit and error. 
Even thouçfri I was transfered to wodc operative duties 
wit-rout charge renorta before cnpletion of Tenure. 

( 	
6) 	I keep mun,I was under medicdl treabrent at Kalol in 

Jun,..'88. y certificte etc wore send by post and 
I resumed en 23rd June 'SB. ut my pay and alliances 

\\ 	were not cirn an marked in the pay roll as 1'Absentu 

7 	 on such a way H .0. /c. en cashed my p iy for 
nine jayr, on 2ndTuly on my plea to the S.S.R.M. 

The a-nount Was kept by shri S.J.Bhavsar for his - 
porsonal use. ie bas shcn as tiaburbed on 6th in 

cash Abstract and actiaily paid to men 7th July,33 

i.e.  tA xt (lay.  

• 



H 
flu !fl1fl7j rrobL ci 

5) 	I 	or&1rä 10 1m3 3upn'.. d ;y ;upt of St.Aeh 
RMS on D8t.: 	th July 	I 1 a;e worked on 9th 
and my woc'kly Uff Was Ordered on 10411 Juiy, 9 88, 

I reach for chcrge rort on 11th to 
(a) k- meda1~ad. fut not exceptc1 by 9eO* himself. 

6) 	Re3pcted Si r 	have not knrn the rsons for my 

susp 'nsi on af ter one year al so eventhou gh reque sted 
to 1) SUpdt of 5t )4and (2) The S.S.R,M, AM 

7) No one has reviewed my case till to day after so many 
a'plication given by me. 

8) 	] got a letter posted in service cover on 29th Sept '88 
showing my nne transfered at viragn It ens like 
a 

Letter 1telf is not bearing any office seal or 
ribber Stamp even neither it Was attested by any one 
nor ngne o the officer is pthited. Only a.Cyclostyle 
oer is it so when I needed copy for aDpeal no 
flc:fjcer h.s cxcpted to attest the copy of the saie 

I have given a certificate fran Doctor in June,'3 
advising not to woiJc druing night*. When I Was 
posted in cerative dutios 
No day duty at VIr&igaB arid also i was tranafered 
tico within 18 months please see who has played 
such a roll drnati cal ly? 

9) 	I rn'et to the S.S.Rji AM Dn PJmedabac1 and sent my 
):)liCatL ons in t'J.s regard a3 so requested to deliver 

attected ccp'es if it is a fact? }it till today not 

rqlied so that I can apeal against th Sune 

10) I ha'e not a'c(-,d for any tye of (1) Rajnstanrt 
2 1 Pay advance 3) T.A. A:\rjr.r2  Eor ofrsaid 'tansEer 
and al3o It Is cJrrted and 	t hl0 I ETh in retd of 
hre. 	nd tt 	:: !ny dllc'ren.So I hev received 
the szie. 

it iS witLi Y 	1IIV) c firJ cut W1iy shch a drna 
Iricu.rrlrag noutar 10 to cvt. f IndIa is beIng playcd 
by 0. 	CC' 	'IiI the 	 rs of 
tth 	chal r ci i cct r'7 y 	Irlia 

1; Ro)ecL 	: 	 'o '.'en 

rcfe:ed tOV: tc your o --I.ce 1,1t till t'day 

9- 



aw siting fo r the rep ly. 

sir, please spare a few time ifl interest of. Rublic of 
Xfldie. and obliged a Govt servant. 

c) 	h1f Jutic',I Tjqb Court of GUjarat, 

I 	 - 
• 

fl I 
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Aysre P-i 

-\VD III It.b-i. 

(orst1tutton of Tcia 77(2) l'here as 
Compet,tarlt Authority cinder Authentic orier 	ouid use  

his powers epler,ted to h1runder Otficiai seal, Nate 

and deslgfl)ti0T3. 

.I. c.  S. ( 	pt of Personnel ) O.!. o.7f+/7+  5t.(A) 

Dt 
" Only 	per7iSOry o 1.cr in ofice I cad a 	from  

ead Quarter T. 	be seciai'y pwerd to savend a 
S 	 b-or.nate oft'eers in case triolvtr gross derelicatl.On 

of diftez. I r orrer to prev 	th abuse of tM .' Dower 

The suspendt 	tbortty sbould be DeeU1rc'd to renort the 

facts Ot' each 	e 	e8iate1y to vet higher authority an 

all. sueb orcers of susnension shoul.d becce- ab initto - 
voId urfless nnfIriied by the rciin: s.uThor.ty iiThin 
period of On? ronth from The date of orders". 

0.. 	(A) &sted th 9ept,19 6  

-r officer uner 	 1.q rigarded as subiect to all 
other cordttions of service applicable gera11y to Govt, 
erwants and cn not leave the station vithout prlpr - 

erni ssi. on. 

&s su ch tt Head quarter of the (30vt servant shculd 

nonnally be assumed to be his bast place of &ity. 

!towefer, *ere an 1nv1dial unless ø2epenaofl - 

renuets for change of ffid quarter. There 13 no obect!Ons 

to conpetant authority cbaring th3 Head Quarter " If it I s 

	

t1sf1. 	That aic,h 3 course will rot put Gciyt, to an 

e-,ctre eyperctttirp like grirC of t*'eii1r al ote etc 

Or othor cr,Pi1otifls. 

	

( (3.!. 	.1.! ( 1ptt. of?&pso'el & A.R) Ci.M. N .i6012/1, 

dated ITh eb1979b ) 

() 	( (1.1. 	( T)c'rtt. of P erorne and A. P.) O.M. flOe 

21+/7 /3 rt.(AJr., t e d 18*8. 

(. 	( G.I 	!•' 	•\ ' 	.L 1?.19 (i)_P i'!/ 	4eó 17th une,19 

(7) 

	

	( G.T. A.9.A. Dept. of Peronre1 & A. R. O?M. NO. 3014f1/81 

sst r1ited th 101,19B2. 

herin it is airea yly riven nstructIOt regarng 
oppertrtty to suspetded (3ov4. tarvarte to anneal agaInst 
the order of suspension. And Instmcticns to ofticers to 
get $crowr t 	Gct ;irvatt ra 	for the case Htleast. 

I 



Before the dentral Administrative Tthbthnal, 

Ahmed ab ad B enc h, Ahmed ab ad. 

Q4 
). A. i4o. 224 of 1989 

Aooiicant 

Vs. 

Union of India 	 ... 	 )oponents 

Reol on be if of ODponents 

do 
SMAM' 

hereby verify and state on solemy affirmation as under,: 

in reply to the aplicat..on filed by the aoolicant : 

1 have read the aoplication and the relevant 

record and am conversant with the facts of the case. 

am competent to file this reoly. I do not admit such of 

the averments an 4l contentions made by the aoplicant in 

the aoplicati:n, exceot those which are specifically 

admitted by inc herein and I hereby deny the same. 

At the outset, it is submitted that the aopli-

cation is mis-conceived and not acceoted. No condition 

of the service of the aopiicant is violated. Therefore, 

the Hon. Tribunal has no jurisdiction to entertain this 

aopiicatiori. The apolicant has been transferred from 



- 2 — 

Ahmedabad to Vkramgam. fransfer is an incidence 

of service and tie aoolicant is liable to be 

transferred to any place in the division. Viram-

gam is situated in the division, it is submitted 

that, therefore, the ron. !'ribnal has no luris-

diction to interfere with the transfer which is 

iaade in oublic interest. l'nerefore, the aoli-

cation deserves to be rejected. It is submitted 

that the transfer order has already been imle-

mented. 

3. 	It is submitted that as per the rovi- 

sons of the.C.;.j. ::uies,  no reasons are 

required to be given in the susoension order. 

It is submitted that the susoension order was 

oassed, looking to the circumstances of the case. 

The contention of the aDplicant that the order 

of 	ss-i-on- was given in cyclostyled form and, 

therefore, it is not legal is mis-conceived and 

not accepted. The said order was oassed by the 

coapetent authoriy after aoolication of mind 

and the said order is signed by the Senior Suoer- 

intendent of 	'th'. It is submitted that 

the aolicant had availed of the Transfer Advance 

as well as the T. A. Advance on the basis of the 

order of his transfer from 	(h), Ahmedabad 

to Viramgam. It is submitted that the aool-icant 

is liable to be transferred to any of the olaces 

in. the division. 
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4. 	it is submitted that in the representation of 

the aoplicant for oostiriq him in lit day duty instead 

of night duty in the office of R.. , Ahmedabad. Lies-

pite the reoresentation, he was working as Office Assis-

tant in the Branch Office of H...O. (i), Ahmedabad, 

which is considered to be light day duty, lust prior to 

the issuance of the susoension order. 'he suspension 

or(-.,,, er was oassed due to his mis-behaviour while working 

as t:e Office Assistant, in U. i. i). 	Ahmedabad. 

3. 	it is submitted that the 3ubsistence Allowqnce 

for the oeriod of susoension was already paid to the 

a.plicant.ter. 	issuance of the order of susoension 

dated 	 Ihe aoolicant was transferred to 

Viraingam, from fl.h.O. (h),  Ahmedabad, as orting 

Assistant and he has not joined duty thereafter. The 

aoolicant has already been relieved from the Ahmedabad 

office, it is submitted that as the aoolicant has not 

complied with the order of transfer from Ahmedabad to V& 

Viramgam, the Iribunal may use discretionery powers in 

such cases and the aoplication may be rejected. Though 

the aoplicant has been sent reminders to reoort for duty 

he has no so far done so. 3ince the asi cant has ri3t 

oerformd any duti from the date of susoension, the 

question of oayA1ent of the remuneration to the ao11-

cant does not arise. 

3. 	it is submitted that the transfer of-  the 

)plicarit is lejal and valid. 
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7. 	The aoolicarit was workinj at Ahmedabad 

office as Dffice Assistant with effect from. 

2-2-19:7 and has been transferred to Viraiagam 

as ortin Assistant with effect from 2-9-1988. 

es 	 in view of the above-referred facts and 

circumstances of t1e case, there is no merit in 

the aoolication and the same deserves to be 

r('3 cc ted. 

The aooiicant is also not entitled to 

any interim relief as orayed for. 
p 

Verification 

cLdO hereby 

verify and state that what is stated above 

is true to my knowledje and belief. 

\----- ----- 

1i1 
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The central Abn1nistraiive Tribunal. 

-- Aimedabad Bench 	Abmedabad. 
-i i 	'' 	ik-i q, - 

O.A. No. 29 of 1969 

VJ,R&val 	 -- Applicant 

v/S 

Union of India - Opponents. 

Ammedmenta of Applicant 

on reply of Beapondant No-i. 
- 

Honourable that*inan aM member of The Tribunal, 

I, (V.N.Rava3.) an only a group NCO Govt* servant, leaving this 

life on the path of truths, bearing In mind iesponsibilities & 

liabilities towards Indian nation as well as my family a.lao. 

I an stood first time In life before The lordship of justice, 

L True - man iay have hardships But " Titum ALWAYS WIN If 

I sQlsnnly affirm as under t. 

Some elements of pota]. Dept are Bias to me, They have 

tried muth, many how with help of persons on the chair to 

'hais 'me. I have oceplained many time But no action taken 
C4.kC' (.tk 

as No officer, is r8ady to ask another one, 1060ttt mistakes 

- 	& mis thief played on behalf of unia of 	___ 

\• 	
2 	

They tries to Save their off icia1 position against the 

life of govt. worker who is citpen of 1nlia. One of the 

application served to The Head of Dept I.e. post master 

general is with my app]. ication on pase 8 to 11. 

Statement male on behalf of oppcnants stood Ue and fa 

facts are as under. 

(a) 	Transfer should not be resulted as undue punishment. 

No public relations are with R.M.S.. wing and there are 
1l/t-4 ce 

regulations made. Over and all I have been transfered tMee 

with in." 18 Months. 

(a) (i) Memo No. B.9/1  a) Dt. 19 feb.-87 the copy is requested 

P • T. 0... •. 2... 
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to produce by-rtea.- / I was ordered at S..No.-:t to work as 0.4. 

on Tenure post directay under control of the Reap. No.-1 from 

Ithnatnagar to Abinedabad. 

(a) (ii) Memo No.. 3-9/2(a) Dt. 23 May 88 the copy is requested to 

produce by Reap. 1.. 

I was  ordered mid-between my fenure to an operative post 

to work as 3.4.. under control of supdt of Stg. 

thmedabad Iy13. 

(a) (lii) The order of subjedt 3-9/1(a) Dt. 28 Sept 18 

The same is also void as per Q G.I.}U!.L CM No. 39-5-56 

Dated 8th Sept. 1956 copied out from 0  S.any'a complilaticm. of C.C.3 

C.C.A. Rules 1988 a3ditici page No. 14 "In my application on 

page No. 11 para No. 3. It is very cLear that " The govt. 

servant under auspeinsion should normally be assumed his last place 

of duty." 

I was ordered suspension and no order of revokation was 

served to me up to 13th June 89. 

I am not ordered till to day to be assumed & releive for 

Transfered place and a árection majle only dramatIcally as 

such The original copy of the order served to me is a cyclosty].ed 

copy only "Neither signed orlglna.Uy nor stamped - no Name of 

officer is even written by whom It issued." And not attested by 

anyone. No class I officer is rey to give attestation as the 

original seems to be void. 

(3) 	It is well tried to hide the truth that mischief is 

played by some one by issuing order of subject by giving 

Lie - stt,mn - that order 	et 

P.T.0...3... 

fl 
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Only Two persons effeóted. ThR official at SL No.-1 has 

never assumed till to day as per order. Bat he has been tranafered vide 

St No..2 of memo No. B 9/1(a)_Dated 12 th April 89 issued by 

respondent No-i to the post another than read In order of aubj ect 

a copy of same is requested to be produe by respondent No-i 

I am placed at St No.2 of order of subject is within the 

hands of your honour and lordship of justice. 

As being a CITIZEN of India and a worker appointed by union 

of India, I have tried and resumed on the same day at Viraingam 

on which statement is made before "The chaii of Justice" I bear 

In mind that "hardship may occur" But "TRUTH ALWAYS WI '". 

(4) 	A proved Lie stated on behalf of union of 'nd ia by 

oppcmant In para (4) of page 3 of the statement, &ctually 

fachs are as under, s.. 

I was transfered fron Tenure post (Light duty-Day duty) 

of O.A.LR.O AM. Vide memo No.B..9/2(a) Dt. 23rd May to an 

operative post mid between the tenure without any error against me 

But Shri S.J. Bhavsar. (kily the HrSV(I) graded officer In Division 

and missnaing his powers to make money. He is Bia$ minded to me with 

Influanco He tried and succed to throw away the stone aside By the 

said order In this para because I have opposed his money making 

scheme by giving false certificates to employees needing loan from 

mbre than one society myself is also one of them and I have 

denied to p&v anything vice bogas certificate. 

was under medical treatment during 30th May 88 to 23rd 

June 88 I have given my documents for to dept along with medical 

certificates on 30th May and 6th June 88 for my posting In day 

duty Light duty as well as section ofleave for same period. 

P • T.O.. . . .4... 
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My leave was granted afterwords, But even though I was present 

from 23rd June my pay was not at all drawn and it was shown 

et_ for canplete month In the pay Roll of June-88 which is the 

responsibility of shri S.J. Bhavsar & played mischief 	harrasje me. 

i4y pay of June 88 given on supplinentary pay Roll has 

I een used for personnel use By shri U J. Bhavsar which may have been 

shown paid In dee? Register with cashlear H.R.O.(R) because when 

I was actually paid, he asked signature with previous date. I have given 

actuall date, not to involve my self In wrong procedures. 

On this shri S.J. 3haT,,3a:r has reported scznethixig false and I was 

suspended after two days During my suspension I  was, asked statment by 

Shri N.K. Thakkar Assistant SuperlIent of R.LS. on dt. 5th sept. 88 

I have stated to give me the copy of relevent reports etc. But till 

the day (i.e. 28-9-88) of revokation order have neither been delivered 

the Barns nor the memo of charges served. 

Memo No. D-4/0p/VNR 88-89 Dt. 28-9-88 a copy of which is served 

to me on 13-4-89 attested by Deputy suprintedentaf R.LS onbf of 

respondent No-i on 13-6-89 ,( I have given the sane In my application 

on page no-7- Reads the last para of ap4wo for Revoking as fallow 

"lc 	qe_o 	 The 	of suspended official 

Shri V.N.Raval sorting assistant H.R.O. Ahd. has been noticed during the 

period of suspension. Also there apsars laprovement In his attitude, There 

for his ouzlnuanee In suspension is not felt nacessary. 

It is only sufficient to disprove allegation done In statement regarding 

misbehaviour. 
fi- 

(5) 	The order of Revoketion of my suspension isof Dt. 28-9-88 But 

not actually served *, • It was served to me on Dt. 13th June 89 that is 

after I have filed My application No-O.k 224 of 89 on Dt. 10-5-89 and copy is ma 

P .T.O.....5.... 
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served to Respond aiitø. 

The order of Bevoketion of suspension 12 self is the proof 

of the fac,s copy is with my application on page no.7 which 

shiMs the original copy is attested by 

to iork vise revpctidant No-1 on Dt.  

(6) 	Ny lord , I have filed my application on transfer with in 

a day by selling uteL)cila of kitchen towarde the fees and typing 

charges etc. 

I can not pay tution fees for education of my children. 

,( I have twice applied for advance frca my WF account to 

maintain my family But not granted. upto 12th July 89. 

I cried before Reap.  No-i as It was matter of Bread for 

my family on 10th & 11th and given a false application according 

to advice of Aesp. -1 for grant of temp tJl'T advance then It was 

granted on 12th July 89. 

The statements of Reap No-.i is also to hide the proofs of 

errors made by them against life of a worker • The Lordship of 

justice will ever be honourable to workers. There are so many mischief 

done on behalf a of Respi But I  do not wish to spoil the time of my lord. 

I pray to decide my case earlier so I may be able to maintain 

the disturbances occured during the period for which I have not been 

paid any thing. 

I V.N. Rave], states that what is stated about is true and best 

of my knoedge. 

Date 22-7-89 

Place Ahmadabad 
riled by Mr.......... 
Lne4 Ad,ocals for Ptitioara 
w1t 	csnd s•t 1.. .... .... ....rss 
Gp10 Copy a.TVsd/Wt served is 
otter sI. 

$1. )il I Py.RstrarC.A.?.U) 
Abad $sa* 

Signaue of Applicant 

U 	
(v.N.RAv) 
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IN Th cNTL.AL 1iINI..IV TItIBUNAL T 

iHi1 )4Bqi). 

N. .. 	No. 	of 89 

in 

O.. 	No. 249 of 1989. 

V.N. Raval 	 ., 	ppli cant 

Versus 

/ Union of India U Ors. 	.. .espondents. 

REPLY on behalf of the opponents: 

I, 	 working 

as 	 in the office of 

N*,l 	 ao stte a6 urJ.c. 

I have read the copy of the application 

for amendment and am conversion with the facts 

and circumstances of the case and being competent 

to file thi.i reply on behalf of the opponents in 

this matter. 

1. 	t the out set, I deny all avermeits made 

by the applicant in this application except which 

are specifically admitted by me hereinafter. I 

further say that the contents of this application 

are mi sconc dived by the applicant and as the 

application ini0ciuces some new facts which chanje 

the nature of the original application, cannot be 
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allowed at this stage. 

2. 	with regard to pra 1, I deny the contents 

thereof, I deny that some element of the postal 

department are biased. I further deny that the any 

of the opponent official i prejuuiced of the 

behaviour of the applicant and I say that the 

applicant has tried to mislead the Hon'ble Tribunal 

for getting its favourite situation. I further deny 

that the action of the opponents while uealing with 

the services of the applicant is motivated by 

nepotii and it appears that the applicant is under 

a vxong impression regarding behaviour of the 

oponents and therefore, he brx iz is having 

prjudice for the opponents in question. 

With regard to pars 2, I deny the contents 

t.iereof, I further deny that the opponents have 

transferred the applicant as a measure of punishment 

and therefore the action of the opponents requires SP 

Q
change etc. 

With regard to pars 24, I say that the 

official was transferred from Himatnagar to H,.L). 

(E) Ahmedabad as O.A. at his own cost and request 

with effect from 22.2.1987 on first occasion. U 

second occasion, the official was transferred from 

IL.1.L).(R) Ahmedabad to 	 sorting sistnt 
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H.R,u.(R) Ahmdabad with effect from 3.61988. 

This transfer was in the same of lice and premises. 

The o±'fjcjsl was transferred on third occasion 

to 	Viramgam on account of his gross mis- 

behaviour. It is submitted that none of these 

transfers was a real transfer of the official 

amongst so called transfers and th'elore the 

contention of the applicant that he is being 

hariassed by the opponents by transferring him 

frequently to one place to other is not tenable 

and nd. si ea ding. 

iith regaruto para 2(a)(i), I say that 

tho request application of the applicant WS 

considered by 	and so he was transferred 

hnedabau. 

With regard to par s 2(a)(ii), I say that 

the applicant was transferred in mid-term of tenure 

because of his gross mis-behaviour with the head 

of the office and it is submitted that the transfer 

of the applicant at the relevant point of tiae 

was irranted by the cirimstsnces. 

With regard to pars 2(a)(iii), I say that 

the suspension of the applicant was revoked by 

memo No. B4 cit. 8.9.1983 and only after that he 
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he was 	ansferred to 	 'Jireingam. 

Therefore, the memo No. GIii o .ii. o. 39/5 

as referred by the applicant is irrelevant. It 

is submitted that the orders of revocatioñ of 

suspension memo above referred, and transfer 

order dt. 28.9. 1988 were desaatched in one 

registered A.D. cover No. 4929  at.  29.9.  1988 

booked at hahir Post Office, ahmedabad and 

same was delivered under clear signature. It 

is submitted that \th en the orders or memo ar e 

to be issued under bulk, it is the usual practice 

of the office that they are issued in cyclotyle 

copies duly signed by the competent authority. 

The aplicsnt was granted T.A. advance and pay 

advance in pursuante o4 the said transXer order 

by a competent authority. 

8, 	ith regard to para 3, I deny the contents 

thereof, I deny that the applicant has not been 

ordered to be relieved and to resume duties at 

a new place where he ie trna±erred and also that 

the applicant was ii .teto join his new assignment 

directing by transfer order No,I9LA) dt, 28.9. 1988 
with a 

Lviewe as he was under suspension and the Wriae trnser 

orders have already been served to the applicant 

vide re!.it ered 	Po 	s rferred abeve, 
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9. ^ 	ith regard to pa'a 3(a), I deny the contents 

thereof, I deny that the official Xxj at serial No. 

I in the said transfer order has not resumed his 

new assignment and I say that the transfer of this 

official was subject to his relier from 6. it.O. 

Viramgam on joining of tue applicunt and theroore, 

the transfer which is viz-a-vis the aJplic:nt has 

been disturbed on account of the applicant. It 

is submitted that the applicant did not join at 

Virsmgam, and, therefore, to enterin the request 

of the official at serial No. 1, another trnsfer 

order in favour of this official was isaied on 

12.4.1989 and thus the contention of the applicant 

in this paragraph is not tenable at all. 

i. 	With regard to pars 3(b), I do not comment 

upon it. 

11. 	ith regard to pars 4, 4(a) and 4(b), I 

deny the contents threof and I.  say that despite 

of the represenTtation of the applicant for light 

day / duty, he was posted in U..U.(dJ hmedabad 

as Office 4ssistant for some period and on account 

of his gross mis-behaviour with the head of the 

office, he was transferred to the operative day 

duty and he was suspended with effect from 9.7.88. 

The transfer of the applicnt to operative day 
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duty and suspension were pursuant to the misconduct 

committed by the applicant. I deny that the opponents 

are indulged in money making scheme by giving false 

certificate to the employees needed loan etc. and 

I say that the avnents made by the applicant 

regarding this short of illegal activities, are 

not tenable and are made to Pursue the case in'a 

'aOurite situation. 

I further say that the charge s1aeet was 

also isued to the applicant on 1.2.1969 anu the 

applicnt a was also iroviucu with an opportunity 

of hearing under the rules and the said inquiry 

proceedings are Jiet penaing, 

I further say that the applicant had 

applied for Medical Leave fcr seven ãays with 

effect from 30.5.1988, the medical certificate 

proauced by him was with out signa tur e of tue 

Medical officer and as such it was returned to 

the applicant for completion. I further say 

that the applicant had joined on 23.6. 1988 and 

on that time he returned the above stated 

medi cal certificate uuly signed by the Medical 

officer, Thus due to non-availability of a 

proper medical certificate his leaves w'e 

not granted. However, his leave period from 
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30.5.1988 to 2.6.1988 vs grented on 30.7. 1988 

and his pay and a1lojances for the month of June, 

1988 was drawn and aisbursed to the applicant on 

6.7.1988. Therefore, in view of this, the contention 

of theipplicant thathe is being harrased by 

the opponents is not tenable. 

with regard to para 4(c), I dexy the contents 

thereof, I deny that the applicant 	sought to 

be involved in some illegal proceaures or was 

forced to do any improper activities and I say 
' N 

that the allegations made by the applicant on 

$hri o.J. Bhavsar is false and denied hereby. I 

say that 6hri Ehavsar has no concerned with the 

disbursrnent of the amount, because the amount is 

to be directly paid by the cashier of the office 

an indpendent of any influence. n scrutiny of 

the dcuments, it is t=x txanpired that tjie 

disbursement register, date's stamps of the office 

showed that the date of the payment as 6.7.19889  

but in col. R.Q of the dt of payment date was 

6.7.1988 and it is founct to have been over-'jtten 

as 7.7.1988.  It is submitteU that the inquiry is 

pending against the applicant regarding the charge 

sheet issued to him. 

ith regard to paa 4(d), I Leny the contents 
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thereof, and I say that the applicant has made 

some irrelevant statement in this paragraph and 

I say that the contention of the applicnt that 

he was getting some imp' ovement in the behaviour 

has no relevance with this case matter. 

ith regard to pars 5,  I deny the contents 

the'eo, I deny that the orer of revocation of 

suspension was not servea up the applicant and 

iI say that it was already delivered to the applicant 

viue Registered A.L. Post No. 4929 cit0  28.9. 1988 

but on oral request of the applicant an attested 

copy of the said memo was given to the applicant by 

Deputy uperintenaent, 	Ali. Div., who was 

in charge of the office on 13.6. 1989. It is 

submitted that the applicant remained silent on 

the noticissued by this office on 24.10.1988, 

25.11.1988, 22.12.1988, 14..1989 and 8.4.1989. 

with regard to para 6, I do not comment 

upon 

But the reasons mantioned by the apl-i(;ant 

in his appliction fur G..F. Aavance (.temporary) 

withdral from G...F. are not covered under 

r ci evant rules of G. i-. F • for sanctioning the 
\ 

advances. But on 11.7.1989, the applicant hact 
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submitted a fresh application for 	idvance 

for tae purpose of 'Ceremony of Baiha" anu the said 

reason is covered by tiie G..F. aules, hence it 

s sanctioned. The applicant himself admits in 

his ap2liction as llivrung tatement(reaaons) and 

therefore he is liable for, ulaciplinary action 

unLer the relevant rules. 

In view of the foregoing paragrphs, it i 

submitted that the applicant has been transferred 

in the ..iblic interest anu for fair anu smooth 

running of the admiBistration ana therei'ore, this 

hon'ble IDibunal may not interfere in the transfer 

orders as held by the several judgments of the 

ipreme Court of India and therefore, the application 

being devoid of any merits, deserves to be dismi. 	S 

P1 a ce : 

Date ; 17 r! ~ ~, \ 7J11 
Sr. Supdt of R.M.S. 

'AM' Dn. Ahme1abad-380004 Verification 

I, 

aged about 	working as 	-' 

in the office of 	 P" 

do state on solemn affirmation that what h..is bean 

stated hereinabove by ma i true to my knoj 

and belief and I believe the same to be tru/. 

£1ace 

iJate  Srk,fl4t of R.M.S. 
-')'M' En. i.hmdpthd OOOO4 

. a.ieOnent ) 
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C:TtL ADIiIISTPATIVE TRI3-UNIAIL  
i:aL3AD 	1C, .A11trABAD. 

Subnitind; C. 	T. /3 uaica 	ecui 

Original Pe: t:on ito. ctf 

Miscella aons otjori D 

Shri '"\. N\ 11" 

Versus. 

4J 	 teengont(s) 

This aolicatjon 	been submitted to the Tribunal b77  

.Shri 	 undef Section 19 of 

The Administrative Tribunal Act, 1905. It has b et scrutinised 

with reference to the noints mentioned in the check l:Lst in the 

llcTht of t1i, 	 contained in the Administrative jh.ihun1 

Act, 1905 cccl Central Aiministrative Tribu.naLs (Procedure) RUleS, 

1985. 

The aelication I s been found in order end eeny he given to 

concerned for fixon of date. 

The comlication is not boon fod in order for the sai[e 

reasons indicated in the check list. The a. i licant mar 

advised to rectify the same within 21 days/Draft letter is 

niaced below for sicnature. 

'A. 	 4 

\- 
._ eJ. 	- ' 

P'ç- 	 •-- 	\j ' 

'C 

-. 
1t'SJA1(,\  

1" 1 	
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Before 
utPP 	

The central &bninistrative Triibtmal, 

Ahmedabad Beri 4hmedabad. 
4 	 r 	

1) 
O.A. No. 249'— of 1989 

V.L- Ravel - Applicant 

vs 

Union of India - Respondents 

The senior supdt of R.M.S. 

A.M. On Ahmedabad-4. 

P.M.G. gaj-oircle. 

Ahmedabad-9 

An application for production of docwente by Respondents. 

I, V.N.Raval beg to request the Honourable chairman to order 

e reepondanant No-i. to produce following doctimente of proofs. 

(1.) (a)  Memo No. B.9/1(a) Dt. 19-2-87 

(b) Memo No. 13-9/2(a) Dt. 23..5-88 

(a) Memo No. B-9/1(a) .Dt. 12-4-89 

(2) 	Copy of diskn"b-ment register maintained by H.R.O. (R) Ahmedabad 

showing with recoveries made by R4 R.0 On account of "R.M.S. Employees 

/ 	
co-op. SOcieties (1) (2) (3) for month of March-April 1988. 

/ (3) Medical certificate & charge report of shri V.N.Raval for leave 

granted from 30th May 88, to 6th June to 23rd June 1 88. 

(4) (a) 	Pay RQU showing name of VJ.Raval for vay & 

/ (b) Slippl:imantary pay roll for distur1ent pay of Tune."88. 

(o) distnrent register of cash ior for Juno-1 88- July-88. 
61 

APplicatic*t made by V.N.Ravaa. far grant of Tempo 	mitm 

advance and orders rejecting the same. 
\ / 

(6 	Charge report if any - showing "VJ.Rawal releived from Ahmedabad 

alter date of Revoketion of suspens iou. 

The documents mentioned abve are with Respondents and as being a 

worker I request to produe the same In favour of Jastice so the time of 

Honourable- chair may not be wasted. 	 7) 

Dt. 22.- July 89 

Place rjhxned abd. 	 S1gnatur ópl icant 
(V.N.Raval) 
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